1929 Papers laid

Mr. Ganju nor his wife is related in
any way to the Nehru family.

PAPERS LAID ON THE TABLE

Wurre Paper No. XXIII CONTAINING
NoTEs, MEMORANDA AND LETTERS
EXCHANGED BETWEEN THE (GOVERN-
MENTS OF INDIA AND CHINA

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAIL AFFAIRS
(SHRI SURENDRA PAL SINGH):
Sir, I beg to lay on the Table a copy
of White Paper No. XXIII containing
Notes, Memoranda and Letters ex-
changed between the Governments of
India and China during the period
February, 1966 and February, 1967.
[Placed in Library. See No. LT-
188/67].

NOTIFICATIONS UNDER THE DELIMITA-
TIoN Commission Act, 1962

THE MINISTER OF LAW (SHRI
P. GOVINDA MENON): Sir, I beg
to lay on the Table a copy each of
foun Notifications of the Election
Commission, issued under sub-section
(1) of section 11 of the Delimitation
Commission Act 1962. [Placed in Li-
brary. See No. LT-195/67].

ANNUAL REPORT AND ACCOUNTs (1965-
66) or THE HINDUSTAN SHIPYARD
LiMiTED, VISAKHAPATNAM AND
AUDITORS’ REPORT THEREON

THE MINISTER OF TRANSPORT
AND SHIPPING (PROF. V. K. R. V.
RAO): Sir, I lay on the Table a copy
of the Fourteenth Annual Report and
Accounts of the Hindustan Shipyard
Limited, Visakhapatnam, for the year
1965-66, together with the Auditors’
Report on the Accounts, under sub-
section (1) of section 619-A of the
Companies Act 1956. [Placeq in Li-
brary. See No. LT-1399/67].
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ANNUAL AccounTs (1965-66) orF THE
Mapras Porr TRUST AND AUDIT
REPORT THEREON

PROF. V. K. R. V. RAO: S8ir, I also
beg to lay on the Table a copy of the
Annual Accountg of the Madras Port
Trust for the year 1965-66 and the
Audit Report thereon. [Placeq in
Library. See No. LT-197/67].

NOTIFICATIONS UNDER THE MOTOR
VEHICLES, AcT, 1939

PROF. V. K. R. V. RAO: Sir, I also
beg to lay on the Table a copy each
of the following Notifications, under
sub-section (3) of section 133 of the
Motor Vehicles Act, 1939:

(i) Notification No. F. 3(13)/
65-66-Transport, dated the
29th September, 1966, pub-

lishing the Delhi Motor Vehi-
cles (3rd Amendment) Rules,
1966, issued by the Delhi
Administration. [Placed in
Library. See No. LT-104/
67].

(ii) Notification No. 158/66/F. No.
68-332/66-Pub., dated the 5th
December, 1966, issued by the
Andaman and Nicobar Admi-
nistration.

(i1i) Notification No. 166/66/F. No.
68-261/66-Pub., dated the 27th
December, 1966, issued by the
Andaman and Nicobar Admi-
nistration.

[Placed in Library. See No. LT-

196/67 for (ii) and (iii)]

THE MiINErRALS CONCESSION (FIRST

AMENDMENT) RuULEs, 1967

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): Sir,
I lay on the Table under sub-section
(1) of section 28 of the Mines and
Minerals (Regulation and Develop~
ment) Act, 1957 a copy of the Minis~
try of Mines and Metals Notification
G.S.R. No. 369 dated the 4th March,
1967 publishing the Minerals Conces-
sion (First Amendment) Rules, 1967.
[Placed in Library. See No. LT~
163/671.



